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It is hereby notified for the Information of all stakaholdets in poneral and liganta og woll
as Advocates in particular, that the High Coun Lugal Soivicos Conmmilloo In arganizing o Prg.
Lok Adalat session on 05th September, 2026 | I view of 3rd Nallonal Lok-Adalal nchodulad for
127 Seplember, 2026 (Saturday) at bothy wings of the Migh Court of J&K and Ladakh, Tho
foltowing types of cases shall be laken up for amicable sollloment and final disposal,

whew gmnileon

——

1. Pre-Litigation casos,

a. Cheque cases under Negotiable Inslruments act
b. Bank recovery cases
¢ Labour dispute cases
d. Civil dispute cases & Criminal-compoundable cases
2. Pending cases before Hon'ble High Court of Jammu & Kashmir and Ladakh

Srinagar/Jammu wings

a.  Criminal compoundable cases;

b. Cheque ¢ases under N Act;

¢. Bank recovery cases;

d. MACT:

e. Labour dispute cases;

f. Electricity and water bil disputes (excluding non-compoundable)

g. Matrimonial disputes;

h. Land Acquisition cases:

i.  Service matters relating to pay and allowances as well as retirement benefits;

j- Civil cases Involving disputes of renl, easement rights, specific performance of
contracts and injunction suit;

k. Revenue suits.

Any person interested in amicable seftlement of his/her case/dispute through Lok Adalat,
may -approach the front office, High Court Legal Services Commitlee, Jammu/Srinagar with 1he
details of his/her case (title, case number and date of hearing) for getling the same listing befors

the Lok Adalat.
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1. Worthy Prdncipal Secretary to Hon'ble the Chisf Justics, High Courl of J&K and Ladakh {Patron-

in-Chief, J&K and Ladakh, Legal Services Authorily), Srinagar/Jammu, for kind Information of his
Lordship, ‘ ) i
V\?;nh; g{egistrar General, High Gourt of J&K and Ladakh, Jarmmu/Srinagar, for kind Information,

2. L

' i i tion.

. Worthy Member Secretary, J&K Legal Services Authorily, JammuiSnnggar, for k!nq inforimation.
3. wcnh; Registrar Judlcial, High Court of JAK and Ladakh, Jammu/Srinagar, for kind information
and submissfon of casa filas befdre the concerned benches, ‘ g I ton and

: rthy Registrar IT, High Court of J&K and Ladakh, Jammu/Srinagar, for kind Informatio

A 331 thi: rquuest to upload the nofification on the officlal websile of High Court of J&K and Ladakh
6. Secretary to Hon'ble Execulive Chalrman, J&K Legal Services Authorty, SrinagarfJammu, for

ind infarmation of his Lordship, ' .
7. gggre?a{y to Hon'tle Chalrperson, High Court Legal Services Committes, Jammu/Srinagar for

ind information of his Lordship. ‘ ' ) ’
8 gggt:?y Director Information, Srinagar, for information & publication the same in the two Daily

teadinn Naws Pangris of bath Kashmir and Jammu for wide publicily.



